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- ' | NOTIFICATION
New Delhi, the 30th October, 2006

. . G.S.R. 682(E).—In exercise of the powers =onferred by clause (h) of sub-section (2)
“read with sub-section (1) of section 75 of the Liisaster Management Act, 2005

(53 of 2005), the Central Government hereby makes the folloWing rules, namely:-

1. Short title and commencement.- (1 These rules may be called the Disaster

Management (Annual Report of National Authority) Rules, 2006.

A (2) They shall come into force on th: date of their publication in the Official
Gazette. '

2. Definitions.- (1) In these rules, unless the context otherwise requires,-

(a) “Act” means the Disaster Management Act, 2005 (53 of 2005);

(b) “annual report” means the anﬁual report of the National Authority under
sub-section (1) of section 70; '

(c) “financial year” means the fina- cial year commencing from 1% April each
year and ending on 31* March ¢ the following year;

(d) “section” means a section of the Act.

3. Annual report.- (1) The National Avihority shall prepare its annual report and
forward it to the Central Government within rine months of the end of the financial year

for being laid before each House of Parliament.

" (2) The annual report shall contain a full account of the activities of the National

Authority during the previous year and the National Authority shall forward copies of the
annual report to the Central Government and that Government shall cause the same to be

laid before each House of Parliamgant..
(3)  The annual report shall include -
(a) a statement of aims and objectives and vision of the National Authority;

(b) the role and functions of the National Authority; ‘
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(¢). annual targets and acluevements m physwal and financial terms, durmg’ T
~ the year to wh;ch the annual re,port pertains;
= (d) . the .act1v1t1es_9f the National A thority during the previous ﬁnaﬁéial year;
and o _ . '
()"  any other infomiaﬁon as the National Authority deems fit. .
S N [F. No. 30/8/2006-NDM-III(A)]
PRABHANSHU KAMAL, Jt. Secy.
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